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Il TEE CENTRAL ALNIIIISTFATIVE TFIEUNAL, JAIFUP REI'CH, JATPIFR.

C.A.Nc.549/99 Date cf crcer: 1~ b )2 e
1. Makhen, Z/c Shri Fukie, werting as Gergmen, F/c Top Thara,

Neer Uria Jhopedea & PWI(C) Office, A-mer.
<. Smt JFermme, L/c Jai Singh, Gangmen, Top Dhere, llear Tiria
Jhepecda & FWI(C) Cffice, Admer. ‘
| ' ...Applicants.

Ve.
1. Unicn of Indie thrcugh Generzl Maneger, W.Rly, Churcheate,
Mumbai.
2. Civieicnel Failway Menager leovthern. Fly, 2bmer Divieicn,
Ajmer.
3. Dy.Chief Engineer(C), W.Rly, Zimer.

.« .Responcents.
Mr.C.EB.Sharme - Ccuncel feor the epplicent
Mr.T.P.Zherma - Ccunsel for respendernte.
CCRAN:
’ Hen'ble Mr.S.F.Agarwel Jucdiciel Member
PER HOL'ELE MR.S.F.AGAFWAL, JUDICIAL MEMBER.

In this Criginel Appliceticn unCer 3ec.19 of the Administ-

~

etive Tribunals Act, 1925, the applican:t males & preyer tc ouash
and eset aegide the impugned crder cf transfer dated 11.5.99 jzsned
Ly resperdent lic.2? créering to transfer the epplicente from
Censtructicen LCivisjen Admer tc Jeipur Divieicon in cpen line.

Ze fFacte ¢f the vcace as stated Ly the spplicants are that
they were initislly éppcinted es casvel lebeour (Genomen) cn 12.5.°

né 17.7.35 respectively. They were granteC tenprrary statve as por
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rules. Bcth cf them were requleriged in Rimer Divigien on the post
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ci Gangmen under PWI Fhewli vide letter deted 2.11.97. It is state
that after regularisaticn, the spplicents were trensferred by
respendent lic.? frem Cenetructicn Divieicn Abdmer te Jeipur Divn
uncer Senicr LEM(HQ). It is stated that this transfer wes nacde cdue
te reducticn in werk lced and exigencies cof sgervice. It ig gteted
that respondent No.Z is nct & corpetent authcrity to transfer the
applicante if there is nc work in Censtructicn Divisicn a

they cught tc have repstrvisted tc their perent Livision i.e. Aldme
Therefere, the impugred crder ie ex-face illegal, discrimina
ené ab initic and without Juriscdicticon. The applicernte. thersfcre,
file¢ thig O.B icr the relief s menticned akove.

2. Feply was filed. 1n the reply, it heeg besn made cleaar thet
respoenCent Yoo, Iy.Chief Engineer e the ceompetent zuihority te
transfer the applicente end they were treneferred in exigencies of
service, therefcre, this Trikunel shcwld nct interefere with the

impugred crcéer cf trensfer.
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4. Ecard the lesrred counsel for the partise and alec perused
the whcle record.
5. Admittedly, the impugned crder of trensfer was

recessitated cue te¢ vreducticn in werk lcad and erigencies of
service. It alsc appears thet the inpugned crder cf transfer was
mede by the Ly.Chief Engineer, who is conpetent cutherity to
transfer the spplicants and cthers.

€. The learned ccunsel for the epplicents feiled tc establish
the fect that respendent lc.Z ie nct the competent eutherity to
trensfer the applicents. 2t the time cf hesring of the C.A, the
learned ccunsel fcr the applicent hes furnished & copy cf crcder
Cated 21.10.99 by which €2 labcurerse were crdered tc be spared fer
repetriation  tc their rperent divisicn end _tﬁe nare cf the
applicants is st El.lc.7 end £ in the order. By this crcer, the
grievence c¢i the applicantes is aimcst recressed.

7. In view ¢i the ebecvey I Gc nct firnd ary besis tc interfere
with the impugned créer <f transfer end the 0.2 havirg no msvit is

hereby diemissed with nc crder es tec ceste.

(5.K.2%oriad "

NMemrber (J).
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